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Registered Office: Plot Mo, 184, Fifth Floor, Plalinum Tower, Udyog Vikar, Phase-1, Gurugram, Haryana, India, 122016
Phone: +91-124-4920000, Fax: +31-124-4380001, Website: hitps:/'www.aboutvishal com/ Email: secretarial@vishalwholesale co.in

STATEMENT OF AUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)

FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025

Transfer of Equity Shares of the Bank to Investor Education and Protection Fund Authority

NOTICE is hereby given to the concerned shareholders of Kotak Mahindra Bank Limited (“Bank”) pursuant to the
provisions of Section 124 (6) of the Companies Act, 2013 and Rule 6 of the Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 (“IEPF Rules”), as amended from time to time.

The Board of Directors of Vishal Mega Mart Limited {“the Company") at the meeting held on April 29,
2025, approved the Audited Financial Aesults (Standalone & Consolidated) of the Company for the
quarter and year ended March 31, 2025 ("the Results").

The Results along with the Auditor's Report, have been posted on the website of Stock Exchanges
twww.bseindia.com and www.nsgindia.com) and Company's website at hitps://www.aboutvishal.com/
and can be accessed by scanning the QR Code.

The IEPF Rules, inter alia, provide that all shares in respect of which dividend has not been paid or claimed for seven
consecutive years or more, shall be transferred by the company in the name of Investor Education and Protection
Fund (“IEPF”) Authority.

Adhering to the various requirements set out in the IEPF Rules, the Bank has communicated individually to the
concerned shareholders whose equity shares are liable to be transferred to IEPF Authority in the financial year
2025-26, under the said IEPF Rules, for taking appropriate action.

Forand on behalf of the Board of Directors
Vishal Mega Mart Limited

Sd/-

Gunender Kapur

Managing Director & Chief Executive Officer
DIN: 01927304

The Bank has also uploaded the details of such shareholders and the shares due for transfer to IEPF Authority on
its website. The shareholders are requested to refer to the web-link https://www.kotak.com/en/investor-relations/
investor-information/iepf.html to ascertain the details of unpaid / unencashed dividends and the equity shares
liable to be transferred to the IEPF Authority. The concerned shareholders are advised to claim such dividend(s) by
August 08, 2025.

Shareholders may note that both the unclaimed dividend and the equity shares transferred to IEPF Authority, can be
claimed back by them from the IEPF Authority, after following the procedure prescribed by the IEPF Rules.

Place: Gurugram
Date: April 29, 2025

Note; The above informalion iz in accordance with Reguiation 23 read with Requiation 47( 1) of the SEBI (Lisling Dbiigations snd Disciosure Requirements) Regqulsfions 2015,

The shareholders may further note that the details uploaded by the Bank on the website should be regarded and shall
be deemed to be adequate notice in respect of issue of the new share certificate(s) by the Bank, for the purpose of

transfer of shares held in physical form to the IEPF Authority, pursuant to the IEPF Rules. T e i HEI*ETTI‘;
In case a shareholder does not claim the unencashed dividend(s) by August 08, 2025, the Bank shall, with a view NOTICE OF LOSS OF SHARES OF i mﬂjﬁaﬁlﬂ Director
2 DIN; O7273090

to complying with the requirements set out in the IEPF Rules, initiate necessary action for transfer of equity shares
(whether held in physical or demat form) to the IEPF Authority as per the procedure prescribed in this regard

HINDUSTAN UNILEVER LIMITED (Formerly Hindustan Lever Limited (HUL))
Regd. Off.: Hindustan Unilever Limited, Unilever House, BD Savant Marg, Chakala,

Andheri (East), Mumbai - 400099

Notice is hereby given that the following share certificates have been reported as
lost/misplaced and the Company intends to issue duplicate certificates in lieu thereof,
in due course.

Any person who has a valid claim on the said shares should lodge such claim with the
Company at its Registered Office within 15 days hereof.

In case the shareholders have any queries on the subject matter and the IEPF Rules, they may contact the Bank’s
Registrar and Transfer Agents, KFin Technologies Limited at Selenium Tower B, Plot 31-32, Gachibowli, Financial
District, Nanakramguda, Hyderabad — 500 032 (Unit: Kotak Mahindra Bank Limited); Tel.: +91-040-67162222,
Fax: +91-040-23001153; Toll Free No.: 1800-345-4001; Email: einward.ris@kfintech.com or the Secretarial
Department of the Bank at 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai — 400 051;
Tel: +91-22-6166615; Email: investor.grievances@kotak.com

2 DELTA CORP LIMITED

Registered Office: Delta House, Plot Mo, 12, Hornby Vellard Estate, Dr. Annie Besant Foad,

For KOTAK MAHINDRA BANK LIMITED Nameofthe | FolioNo. [\ 15 )| o (|  Distinctive No.(s) Next to Gopper Chimney, Worll, Mumbai - 400018
S - CIN No.: LES493MH1980FPLC436790, Tel No.; D22-69874700
Sd/- RAI&RII\)IISJOIIETHY HLL3026334| 2580 5317915 | 1330750861-1330753440 Email 1D: secretarialf@deitin.com | Website: www.deltacorp.in
Mumbai Avan Doomasia Place: Mumbai, Date: 30/04,/2025 Ediyattumangalam Ramamurthy Shivaji POSTAL BALLOT NOTICE AND REMOTE E-VOTING INFORMATION
April 29, 2025 Company Secretary

NOTICE is hereby given that the Company 1s seaking approval of its Members by way of Special Resolution for the re-
appoirtmentof Mr, Chetan Desai (DIN, 0355953191 as an Independent Director of the Company and continuation of
hisservice, beyond January 147, 2028, as an Independent Director of the Company on account of his attaining the
ageof Poyearsonthe said date as approved by the Board of Directors of the Company on Tuasday, Aprl 227, 2025,

The Postal Ballot Motice s available on the website of the company (wew.deltacorp.in), Mational Securities and
Depository Limited (MSDL) (weawevoling.nsdl.ecom) and the stock exchanges where the Equity Shares of the
Comparny are listed i.e, B3E Limited (BSE) (wew.bseindia.com) and National Stock Exchange of India Limited (NSE)
(e, neseindia.com).

In compliance with the General Gircular Nos: 14,2020 dated April 8, 2020, 17/2020 dated April 13, 2020, and
siubseguent circulars issued in this regard, the latest being 09/2024 dated September 19, 2024 issued by the
Ministry of Corporate Affairs, the Company has sent the Postal Baliol Natice on Tuesday, April 29, 2025 throwegh
electronic mode to those Members whose e -mail addresses are registered with the Company/Depositories.and
whose names are recorded in the Register of Members of the Company or in the Register of Beneficlal Owners
mainfainad by tha Daposilones as on Frday, April 25, 2025 (*Cut-off date”),

CIN : L65910KL1992PLC006623
Registered Office: W - 4/ 638A, Manappuram House,
P.O. Valapad, Thrissur - 680 567, Kerala, India

GOLD AUCTION NOTICE

The pledges,in specific and the public, in general, are hereby notified that
public auction of the gold ornaments pledged in the below accounts is
proposed to be conducted at the following branches on 16/05/2025 from
10.00 am onwards. We are auctioning gold ornaments defaulted customers
who have failed to make payment of his/her loan amount despite being
notified by registered letters. Unauctioned items shall be auctioned on any

MANAPPURAM FINANCE LTD.

Invent Assets Securitisation & Reconstruction Pvt, Ltd. m

Ragd. Office : Bakhtawar, Suibe 'B', Ground Floor, Backbay Feclemation Schame, Block HI; 228, Manman Point, Mumbai - 400 021,

= Dato: 22nd April, 2025

1. Ashadevi Jain (Mortgagor! Guarantor), 2rd Floor, Flat Mo 5 Mukund Aparment, Manpada Road, Dombivali (East), Thans
Mumbzal-421201
Req: Motlce under section 13(2) read with section 13(13) of Securitisation and Reconstructlon of Financlal Assets and
Enforcement of Security Interest (SARFAESI} Act, 2002 in the account of Aakash Tiles Private Limited issued by Invent
Assets Securitisation & Reconstruction Private Limited on behalf of the consortium Members

Dear SirlMadarm,

1. We Invent Assels Secuntisation & Reconstruction Pyl Lid, (INVENT]) & company incorporated under Companes el
14956 and registerad as an Assets Reconstruction Company purswant to Section 3 of SARFAESI Act, acting in s capacity as
truskaa of INVENTAS16/552 Trusd & INVEMT514/555 Trust mspectively kaving its registersd office al B, Ground Flocs, Block
i, Bakhawar Cammercial Premises | Soclety, Mafman Paint, Mumbai-400 021, who having been authorised on behall of

consortium mambers namely Edetweiss Asset Reconsbruction Company Limited ﬂEﬁ.HGLé'- {ackng in its capacity as Trusles of
EARC Trust 3C 28) (being assignee of Orental Bank of Commerce) and Invent Assets Securitisaton & FEEn.:nns*.ru-:'.im Pt
Lid. [being the Assignes of Siate Bank of India & Aflahabad Bank now Indian Bank) heresin after referred to as 'Consortsum
Mamb-ars'. Hanoce, INVENT through is Authonsed Officer, Ms, Divya Jain, beang the Senior Manages ol INVENT do bereby
izsue this statutony notice to you, under the provision of the sub-section {2) of the Section 13 of the Securntisation and

other days without further notice. Changes in venue or date (if any)will be

displayed ata

uction centre and on website without any further notice.

The Company has engaged the services of NSOL to provide remote e-voting facility to its Members. The remaota e-
voling - period commences from 2200 a.m. (I5T) on Weadneasday, April 30, 2025 and ends at 2:00 p.m. [I5T} on
Thursday, May 29, 2025, The e-voting module shall be dizabled by NSDL thereafter, Yoting rights of the Members
shall be in proportion to the shares held by them in the paid-up Equity Share capital of the Company a5 on Cut-pff
date. The communication of the assent or dissent of the Members would take place only through the remote e-

List of pledges:-
DHULE, GANDHICHOWK DHULE, 126040700031570, JALNA, CHAMAN
JALNA, 134740700040117,

Raconsirvction of Financial Assals and Enforcemant of Securitias ImerastAct, 2002 (harain after referred o as the said Act), do
therehy stale as ynder

2. The Borrower Company i_e. (M's Aakash Tiles Private Limited) {under liguédation) had approached various Banks! Fls for
sanction of varous credit facililies in-order [0 meet ils capifal requirerments and comssdering the reguest of the Bormwer
Company {underliquidation | the consortium members had sanctionad the said credit fadlites vide their sanctions letbers.

3. The Borrower Company (under liguidation) in considaratan thareet and on the bazis of the lerms and conditions as set oul n
the Sancton Letters had execided the various security docurments In fawour of consartium members,

4. You have pursuant to the sanction of the aforesaid credit facdibes have in order fo secure the 'same have created securnty
inferast over the properbes as mare paticulary manbiomad in “Annexure =510 favour of consorlium membens, Also you Fae
axecifiad the Personal Guarantee Agreameant and thersby have guaraniesd the due payment and dischargs on demand of all
armcunis due and payabde 1o the consarium membsers By the Barreswar Company (under Bguedation) m respect of the said credil
facilities granted to the Bormower (under liguidation) tagether with inkerest, banking and other charges and expenses, coats ete
as applicable. The said Guaraniaes ara subsisting and conlindimg guaranteea and the liability of the guaranbors are co-sxdanshe
with tteat of the Borsower Company (under lguidation)

5. We have to inform you that you including the Bormowsar Company (ender liguidation] kawe committed defaull in complying with
the warious terms and condilions of the securly dotuments execuled by them in favouwr of consorlem members. However,
BormowerMortgagon’ Guarantar have failad to honour with their commiiments interms of the sscurnity documents, Thersfore
the Acoountof the Borrower DumFani,' uncer liquidation) has been classiBad s NPAas par the guidedings issuad by BB by th
consoetium of Banks the details of which are as under:

viting system, Only these Members whose names are recorded inthe Register of Members of the Company orin the
Register of Beneficlal Owners maintalned by the Depositories as on the cut-off date will be entitled to cast their
vobtes by remote e-voting. Once the vote on the resolution is cast by the Maember, he/she shall not be allowead 1o
change it subsequently,

Members holding shares in physical form or who have net registerad thair email addresses ara requested to refer {o
the Matice of the Postal Ballot for the process 1o be adopted to obtain the user id and password for casting vote
through remote avoting. However, if the member is already registered with NSDL for remote e-voting, then the
member may usea thair existing userid and password,

For details relating to e-voting, please refer to the Postal Ballot Notice, In case of any Querias, you may refer the
Frequently Asked Questions " FAQs") for Shareholders and ewvoting user manual for Shareholders available at the
download section of hiips:,/ Swwaw.evoting nsdl.com. For.any grievances connected with facility for e-voting, please
contact Ms: Pallave Mhatre, Senior Manager, T301, 3" Floor, Naman Chambers, G Block, Plot Mo, C-32, Bandra
Kurla Complex, Bandra East, Mumbai- 00051, e-mail; evating@nsdl.com contact atl +51 22 4886 TO00,

The Board of Directors of the Company has appointad Mr. Ashish Bumar Jain (Membership No: FCS 8058] of M/s,

Persons wishing to participate in the above auction shall comply with the
following:- Interested Bidders should submit Rs. 10,000/- as EMD
(refundable to unsuccessful bidders)by way of Cash on the same day of
auction. Bidders should carry valid ID card/PAN card. For more details
please contact 8089292353.

Authorised Officer
For Manappuram Finance Ltd

Sr. No. Bank Mame Date of NPA AW, Jain & Co, Practicing Company Secretaries, as the Sorutinizer to conduct the postal ballot through remote -
1 Invent Assets Securitisation & Reconstruction Private Limited {assigned loan by State Bank of India 11.08.2011 woting process in afalrand transparent manner.

* |underiNVENTHSIGREMA TSN o The Scrutinizer will submit his report to the Chairman or Company Secretary of the Company, after scrutiny of the
Invent Assets Securitization & Reconstruction Private Limited (assigned loan by erstwhile Allahabad Corporabe Of: Office no 5071, B5th Fleor, Sowlh Ansese Tower 2, Do World Contre, virtes cast, onthe résult of the Postal Ballot within the stipulated timelines and the same will be displayed on the
2 |Bank now India Bank under INVENT/1516/S52 Trust) 16.01.2012 Senapali Bapat Marg, Lower Panel, Mumbai - 400 013. Email: contactusiapachn.com Company's website namely www.deltacorp.in as well as on the website of NSDL at www.evotingnsdl.com and on

3, |Edelwess Assel Reconstruction Company Limited (assigned lean by Orental Bank of Commaerce ) 31.03.2012 SALE _H{ITIEE FOR SALE OF IMMOVABLE PROPERTIES the website of Stock Exchangesi.e. BSE at www.bseindia.com and NSE at www.nseindia.com
E—-:.r;- -'—!- ,JT"_I_ e -'[I---E-- *L: = —“-1-'[-—' --'é-" : [Em = I'—-;J-'EE ;5*1—-5*;-“—;’-- g ;j-&h:l " _ﬁ.illz;l- I:de h. E-auction 3ale Motice O1 30 Days For Sale Of Immovable Asset{s) ["secured For Delta Corp Limited

1 £ Fletvek RO 2S00 BT WL Ueld SRS arunaril L worllr el Oen carnireg LR TR 20 Ircel eFsd 8rs e Tl <Al i =g = . = =

(now Inclian Bank ) has assigned the debt of Borrowes Company (under liquidation) 1o INVENT acting in its capacity as Thusles Assel(s)"] Under Tm!, Securitization And HE:"“HFHE""H _ﬂl Financial Assels And Sd/-
af muENTHEfﬁéss& 'Il'r'é:? 5 | EIR-'ENTHEW-‘SEE Trupﬂ neepeciively vide togistersd ?ssi n'.'!al:'llts EE!S'E 03.03.2016 Enforcement Of Securily Interest Act, 2002 Read With Proviso To Rule 8 And 9 01 The Dilip Vaidya
respeclively and Orental Bank of Commerce has assigned the debt of the Barrower (under liquidation) to EARCL acting in s Security Interest {enforcement) Rules, 2002, Company Secretary & Vice President - Secretarial
capacily as Trustes of EARC Trust SC 28 ["EARCT) vide Assignment Agreemeant dated 22nd May 2014 and by virtue of Section Motica is hareby given to the public in ganeral and in particular to the Borower(s) and Place: Mumbal FCS Na: 7750

Salthe SARFAES! actINVENT and EARC hawe now stepped in 1o 1he shoesof sald Banks r::s;:-unlwrsli.r

7. In spite of our repeated requests and demands, you have nod repaid the ovardue loansfadvances including interest thersan
Purswant tu_[:fuur dafaull in making répaymadt of dues Hinstalment / intarest as on 31,01, 2025, & swem of Rs_ 3, 80,94 68 001 45
I- [Rup=es Three Hendred Eighty Crores Mimsty-Four Lakhs Shy-Eight Thousand One Rupee and Forfy-Five Palseanly) s
ouistanding against the Borrower Company {under liquidation) towards the consortium of Banks as mentioned below in the
‘Brnnexure = B |0 snite of cur repeated demand, vou have nod paid any amount towards the amaeunt outstanding i your erm
loan account  vou hawe not discharged your liabditbies.

d. Theralord, we Mareby Call ugan you in lerms ol sechion 13(2) read with sechion 13013 of the Sacurlizalion and Becoasiiection
of Financlal Assats and enforcement of Securdty Inlerest Act, 2002, to pay & sum of Rs. 3,80 94 68,001 45 /- {Rupees Thres
Hundrad Eighly Croras Minety-Four Lakhs Sixiy-Esght Thowsand One Rupes and Forly-Five Paise anly} as on 31.01.2025
tegether with Interest at the contraciual rate with manthly rest fand additional intereal in case of defaull as per the terms and
conditicns of koam documents executed by yvou and discharge your liakdibies in full withine &0 days from the date of receipt of this
ricdice, falling which we shall be constrained 10 entoroe the badow moanboned secunlies morgadged By vou in favour of the
Consorium of Banks by exercising any or all of the nghts given under tha said Act.

. Wa further invite your allention o Sub-saclion 13 of saction 153 of the of the Securilization and Reconsiruclion of Financial
Agsets and enforcement of Security Intesest Act, 2002, wheseby an recelpt of this nodice vou are hereby restrained from
disposing of or dealing, alienating, fransferring, crealimg thisd pary rghls, in the below menboned secunbes withoul prios
wiitten consent of the Conrsarbium of Bank, Please note any valation of thes section entalls sercus consequeences, as astout o

Guaranforis) that the below described Secured Asset(s) mortgaged / charged fo APAG Date: 30" April, 2025
FINANCIAL SERVICES PRIVATE LIMITED(*Secured Creditor”), the possession of
which has been taken by the autherised officer of Securad Greditor, will be sold on “As is
what is”, “As is where is™ and “Whatever there i5" on 03-06-2025 _ for recovery of
Rs. 2002885/« (Rupees Twenty Lakh Two Thousand Eighi Hundred Eighty Five
Only) as on 10.01.2025 and lurther interest, cost and expensas thereon bill the dafe ol
realisation of amount to the Sacured Creditor from the Borrower(s) and Guarantor(s),
due to APAC FINANCIAL SERVICES PRIVATE LIMITED("Secured Creditor”) from the
Borrowers and Guaranfor(s) namely 1. Rambhajan Shayam Pal 2. Kamlavati
Rambhajan Pal LAN :HOMELVIRDODOS91

Ihe Reserva Price will be Rs. 26,60,000 /- (Rupees Twenty Six Lakh Sixty Thousand
Only ) and the Earnest Money Deposit (EMD} will be Rs. 3,99,000/- (Rupees Three
Lakh Ningety Nine Thousand Only) fo be deposited on or before 30-05-202%5.

kotak®

KOTAK INFRASTRUCTURE DEBT FUND LIMITED
CIN ¢ USSS10MH1988PLCD48450
Regd. Office: 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051.
Website: www.kidfl.com Telephone: +91-22-61660000

Secion Z8erhanct . DESCRIFTION OF IMMOVABLE PROPERTY: All those pieces and parcels of Flat No.104, . . .
Yours F“H‘ﬁ’s,'.':fi 15t Floor, Basant 1_@ A Chs!. Don .Emm Aoad, Juchandra Village Near St. Mary ,]E_‘,.ﬂ Extract of Audited Financial Results for the Quarter and Year ended March 31, 2-025
Authorised Officer Church Cross, Maigaon (East) Vasai- 401208 Adm. Area Abl. 560 Sq. Fi. alognwith Amount (X in Lakhs)
e ; For Invent Assets Securitisation & Reconstruction Pwt, Lid. construction therenn and all things attached thereln, Quarter ended Year ended
(Acting in its capacity as trusles of INVENTI518/352 Eﬁ:;ﬂiﬁ;{gﬁiﬁgﬁf; For detaded terms. and conditions of the sale, please rafer to the link provided in APAC Particulars March 31, March 31, March 31, March 31,
CCio- Financial fervices Private Limited /Secured Creditor's websile. | 2025 2024 2025 2024

1. Borrower (under Liguidation) - Liguidator of Mis. Aakash Ties Private Limited Mr Gaorge Ashok Adukia Someadhas hitps://apactin.com contacl the undersigned al contactusiapatin.com

(Unaudited)

(Unaudited) | (Audited) (Audited)

Managem=nt Solutions Private Limited, 805-810, B Wing, 8th Floor, Trade Word, Kamala Milla Compeund, Lowsr Parsl ¥ — iy " y
E-'n'ast:l. Mumibai, Maharashtra, 400013 _ Place: MUMEAI S- Mukesh Yadav, Authorised Officer 1 | Total Income from Operations 3,814.68 3,287.31 14,898.85 11,115.05
2. Edelweiss Asset Reconstruction Company Lirmited, Mr. Aherar Pajel Edebweliss House OF CST Road, Ialing, Mumbal- 00008 Date ;- 30.04. 2025, APAC FINANCIAL SERVICES PRIVATE LIMITED - : - - S 8 -
3. Bank of Baroda, \irendra G. Raokhande, Stressed Asset Management Branch Homiman Gircle. Mumbai Samachar 2 | Net Profit for the year (before Tax, Exceptional 1,530.96 1,060.42 6,010.53 3,377.85
Marg, Bumbai - 400023, and Extraordinary items)
ANNEXURE - A ,
) - Details of Secured assots FORM-A 3 | Net Profit for the year before tax 1,530.96 1,060.42 6,010.53 3,377.85
All that piece and parcel of residential flatat No. 4-5on 3nd Floos of the building known as Mukund Apariment, admeasuring abaout Public A t (after Exceptional and Extraordinary items)
870 5q. FL (Built up) area situated ai Manpada Road, Dombivali (East), District: Thane constructed an land bearning sunvey Mo \ ublic Announcemen .
379-A Hissa Nao Parr.ﬁ._a_m;l C. 1.5 M:;:._!‘-].‘H;-'l to G562 :;?f Mouge {'—‘,;?|t;:;_3nn:lhan Part, “I'ﬁll._u'-ia Kalyan, st Thane and watkun the Bmits of (Under Regulatloln 6 of the Insolvency and Bankruptcy Board_ of India 4 | Net Profit for the year after tax 1,559.90 1,060.42 6,039.47 3,377.85
Hartyan Dhclvmbwall Municipal Corporation in the registration district and Sub registration disirict of Kalyan -3 in the state of (InsolvencyResolution Process for Corporate Persons) Regulations, 2016) (after Exceptional and Extraordinary items)
o FOR THE ATTENTION OF THE CREDITORS OF 5 | Total Comprehensive Income for the year 1.561.32 1.057.58 6.042.10 3.377.11
ANMEXLURE - B , . , . , . , .
Particutars of Chaltis SAWANT LOGISTIC SERVICES PRIVATE LIMITED [Comprising Profit for the year (after tax) and
5 rc ’ FTies Prl ed v T T RELEVANT PARTICULARS Other Comprehensive Income (after tax)]
articular of Claim of M/s. Aakash Tiles Private Limited = Invent Assets Securitisation construction Pyl Lid, I " - - —
assigned by State Bank of India — INVENTH516/555 Trust 1. |Name of corporate debtor Sawant Logistic Services Private Limited 6 | Paid up Equity Share Capital 31,000.00 31,000.00 31,000.00 31,000.00
Narmal Interest 2. | Date of incorporation of corporate debtor |2nd January 2008 (Face Value X 10 per share)
Nama Principal |Rateof | Charged as ity Lot BB i 3. | Authority under which corporate debtor is| ROC - P : -
af Account | uos nate | O/s. as on |Interest| on31.01.2025 | Interest | Charged as as on - | Authority unaer P une 7 | Reserves (excluding Revaluation Reserve) 26,006.55 19,964.45 26,006.55 19,964.45
Facility Mo, 31.01.2025 | (%p.a) tﬂa.]h SHiar Charged |on 31.01.2025| 31.01.2025 incorporated/registered
charges yF] o] i 4. | Corporate Identity No./Limited Liabilty _|U60230PN2008PTC131228 8 | Net Worth 57,006.55 | 50,964.45 | 57,006.55 | 50,964.45
Cash RE. Rs. Rs. Rs. Rs. Identification No.of corporate debtor : : :
Cradit 3ﬂ7’|"?ﬂ$$9’45 a1 .ﬂﬂ-ﬁ‘lﬁi 12.20.55.5?‘* 12*“% 45.5:5.23.24-3.53 1.45.50_135.69 5“.?”.?3.35‘15 EE.E’I.EE.HE’E.{I‘T 5. | Address of the registered office and pI'InCIpal 40/A, Main Gate, Bhaj|pa|a Market Yard, 9 Paid up Debt Capltal / OUtStandlng Debt 107,00049 91 ,47799 107,00049 91 ,47799
ok | 32078523274 |31.08.2011| 5 gg'ot ong | 1620% | 1413 14.422.90 | 25,17 d61.64 | 143839 583,74 | 17,0459 58374 il e imechagh Vol V01 10 | Debt Equity Ratio 188 179 188 179
c“ﬁf“' I R I i Al A 6. | Insolvency commencement date in 28th April 2025
- T . - = > respect of corporate debtor 11 | Earnings per Share (of ¥ 10 each) - Basic & Diluted 0.50 0.34 1.95 1.09
Loan | 30500458312 |31.08.2011 |p5 o 57 7a7 | 1920% |4 07 58,45 403,53 | 2.42.87.562.49]1,10.14.32.066.01)1,35,77,90,763.01 Estimated date of c finsol : :
oan Caa el 780, = il b - avtd Jhs 7. | ESUmated date or closure or insolvency | 25th October 2025 12 | Capital Redemption Reserve 19.00 19.00 19.00 19.00
Corporate) 51678866569 |31.08.2011| 4 cn o 4ag | 14.20% B i Rs. R, resolution process
Loan 4'“:']"“4 23'23'113“'32 ﬂ'ﬂfzu'“ ﬁ'“'?'ﬂu'ﬂ EE'EE'E?“'H 8. \Name and registration number of the in [ CA. Anil Kashi Drolia 13 | Debenture Redemption Reserve - - - -
%, , 5. 5. ; i ; interi N -P- K
FITL | 32078478402 | 31.08.2011 5 4o 43 452 | 13.20% | 44 00,20 T10.83 | 223863820 | 11,2350 34812 | 13.70,72,811.12 fg;‘éﬂfg A S:g{:g::g::: acting as interim | IBBIIPA-001/1P-P-02327/2020-2021/13482 Notes:
Tatal d?jﬂﬁj‘:'.z‘.l"if ?,DE.Et]ﬁﬁl,iﬁ-l\.EE -ﬂ._.s-l],dgf-iiﬂ.ﬂ E,1|],1D.RE?§I,$?3..EB 2.5?.?15&.35[?.59 9. | Address and e-mail of the interim resolution Address: B-508, Ekta Woods, Raheja Estate, 1) The above results were reviewed by the Audit Committee and approved and taken on record by the Board of
Directors at their respective meetings held on April 28, 2025.

Kulupwadi, Borivali East, Near National Park,
Mumbai Suburban, Maharashtra 400066
Email ID: anildrolia.ip@gmail.com

professional, as registered with the Board

Particular of Claim of K/s. Aakash Tiles Private Limited — Invent Assets Securitisation & Reconstruction Pwi. Lid.
Asgigned by Erstwhile Allahabad Bank now Indian Bagk - INVENT/1516/552 Trust

2) The above is an extract of the detailed format of results filed with BSE Limited under Regulation 52 of the SEBI
(Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the yearly financial results are

Normatinterest| oo o | Totalinterest|  Final Ofe 10. | Address and e-mail to be used for Address: 302-304 Regent Chambers, Jamnalal available on the websites of BSE Limited at www.bseindia.com and the Company at www.kidfl.com
Mame it Principal |Rateol | Charged as T Charged as el correspondence with the interim Bajaj Marg, Nariman Point, Mumbai, . _ . o
of No MPA Datg Os.as on |Interest| om31.01.2025 Charged |on 31.01.2025| 31.01.2025 resolution professional Maharashtra 400021 3) For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing and Other
Facility : 31.01.2025 | {%p-a) IH:-J & other (Rs.) (Rs.) Rs.) Email ID: cirp.slspl@gmail.com Disclosure Requirements) Regulations, 2015, the pertinent disclosures have been made to the BSE Limited and can
=7y Ra = = Rs By 11.  Last date for submission of claims 14th May 2025 be accessed on www.bseindia.com
Cradit SO011000846 [ 16.01.2012 3,05 66.026.00 13.45% 14,62.03,157.85 gﬁlgglahlﬂ 15.5?-'“"519_” 18,63,08, 545,40 12. | Classes of creditors, if any, under clause (b) of | Not Applicable 4) Figures for the previous period/ year have been regrouped wherever necessary to conform to current period/ year
Cash sub-section (6A) of section 21,ascertained presentation.
T“ S0011838710 |16.01.2012 Rs. 14.30% Rs. Rs. Rs, Rs. by the interim resolution professional _ . . _ . _
Lm S 8.57 13, TA8.00) "™ 36,3171, 84310 [ 1,62, 22.612.80) 37 83 94 555.50 | 46,51.08,343.90 n : P Sonh Not Apolicab 5) These financial results have been prepared in accordance with the requirement of Regulation 52 of the SEBI
ot - = - ~ = ' th:)aan;l?:\;)Atltzﬂ:/izggszrpor:sS:ﬁtaixl/zIgﬁglldei?ors otApplicable (Listing Obligations and Disclosure Requirements) Regulations, 2015, as modified by Circular No. CIR/CFD/
B. B. : B. 5. .
FITL |SO00546258700\16.01.2002 | 4 54 00'5ay go| 1929% | 808,01 664.11 | 253825668 | 934,37 520.79 | 10,68,38 843.79 i a class (Three names for each dlass) FAC/62/2016 dated July 5, 2016 read with CIR/IMD/DF1/69/2016 dated August 10, 2016.
Yol R Rs. Rs, Rs. Rs, 14. Beleylanthorr;]ns and , (A)https://ibbi.gov.in/home/downloads _
12.96,80,707.00 60,02,76,765.06 | 2.82.08.231.03| 62,85,74,996.09 | 75.82.55,703.08 etails of authorized representatives are |\ asiicable _ By order of the Board of Directors
available at: Place : Mumbai

Date For Kotak Infrastructure Debt Fund Limited

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a : April 28, 2025
corporate insolvency resolution process of the Sawant Logistic Services Private Limited on 28th April 2025.

The creditors of Sawant Logistic Services Private Limited are hereby called up on to submit their claims with

Particular of Claim of M/a. Askash THea Private Limited - Edelwelss Agsel Reconstruction Company Limited
assigned by Oriental Bank of Commerce

Name Principal | Rate of HQEL“;I Iﬂﬂ Penal | Total Interest |  Final Ofs. proof on or before 14th May 2025 to the interim resolution professional at the address mentioned against e —
af Account NPADate | Ofs.as on |Interest| on 31.01,2025 Interest | Chargad as as on entry No. 10. 4 = =g —
Facility Ne. 31.01.2025 | (%p.a.) (R=.) & other Eh;rged on 31& 1.2025 31":';'“25 The financial creditors shall submit their claims with proof by electronic means only. All other creditors may i e e R - R,
charges \R&.} (Rs.) ) submit the claims with proof in person, by post or by electronic means. || e A > B = a0 'aw = I —

Cash e e P RE. e Rs. S Rs. Rs. A finapcial creditor be_longing to a class,as Iis.ted against the entry Nq. 12, shgll indicate its choice of] W “a»xml s—aaw— 1

Credit T6&(31.03.2092 2 70,56,022.57 :1 T5% 10.84,01,776.69 ¥ 10,84,01,776.60 | 13,54,58 699,26 authorized representative from among the three insolvency professionals listed against Entry No.13 toact as R o m — N e O - N R
e s, R, - RS, Rs. authorlzgd representatlvgzofthgclass(None)lq Form CA. . T T B> 5 ¥ < T—T e =

Loan 1T0A011000168 | 3103204 2 E..?E 42 30643 | 15.758%; 27 10.04. 441 .68 Mil 274004 44198 | 13,86 456 T4R 42 Submission of false Ormlsleadmg pr00f50f0|a|m shall attract penaltles. ) ) ) = =

dcwlelataindl e Adedmin s Lo B Name and Signature of Interim Resolution Professional —rg p rerdL>d 1 4> 1 =
Tatal Rs. . Rs. M Rs. Ra. Date: 30th April 2025 CA. Anil Kashi Drolia BE . sawne i lawcne= Tt >. =
5.“5.59.229.“'“ | 3?.94.“&.213.3? 3?.”.‘3521 BET d?.l1.uﬁ.“?.ﬁ? Place: Mumbai |BB|/|PA-OO1/lP/P-02327/2020-2021/1 3482 f_:i -7 _,--I_ S --l_ ,"_' '_'-, -2 . 5

epaper.financiaiexpre&s.mﬂ'. .




